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(17) GSR No. 567(E), dated the 12th
June, 1990. fully exempting from excise
duty bicycle valves and s components.

(18) GSR No. 609(E), dated the 2nd

July, 1990, amending Notification No.
73/90-CE dated the 20th March. 1990,
granting excise duty concession to
specified goods required for the
establishment of rural
telecommunications network by the
Department of Telecomuni-cations.

fPlaced in Library See No. LT-1366/90
for (1) to (18)]

LEAVE OF ABSENCE

THE DEPUTY CHAIRMAN; I have to
inform Members that the Chairman has
received a letter from Shri R. K. Narayan
stating that he ha, been advised by the doctors
not to travel and “- therefore, unable to attend
the current Session. He has requested for grant
of leave of absence from the sittings °f the
House during the current Session. Is it the
pleasure of the House that permission be
granted to Shri R. K. Narayan for remaining
absent from the sittings of the House during
the curent Session?

(No hon. Member dissented)

THE DEPUTY CHAIRMAN: Permission
to remain absent is granted.

MOTION FOH ELECTION TO THE
RUBBER BOARD

THE MINISTER OP STATE IN THE
MINISTRY OP COMMERCE (SHRI
ARANGTL SHREEDHARAN): Madam
Deputy Chairman, I beg to move,

"That in pursuance of clause (e) of sub-
section (3) of Section 4 of the Rubber Act.
1947 (24 of 1947) read with sub-rule (11 of
rule 4 of the Rubber Rules. 1955. this
House do proceed to elect, in such manner
as the Chairman ma-, r direct one member
from smon? the members of the House to
be a member of the Rubber Board. "
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The question was put and the motion was
adopted.

PERSONAL EXPLANATION BY
SHRIM»ATj MANEKA GANDHI

THE DEPUTY CHAIRMAN: Now,
Personal Explanation by Shrimati Maneka
Gandhi...

SHRI P. K. KUNJACHEN (Kerala):
Madam, on a point of order...

SHRI S. S. AHLUWALIA (Bihar):
Madam, [ am also on a point of order....

THE DEPUTY CHAIRMAN: Let me hear
one by one. Mr. Kunjachen.

SHRI P. K. KUNJACHEN; Madam, Rule
241. "Personal Explanation" says,

"A member may, with the permission of
the Chairman. make a personal explanation
although there is no question before the
Council, but in this case no debatable
matter may be brought forward, and no
debate shall arise. "

Madam, only a Member of this House, a
Member belonging to this House, has the
permission to make a personal explantion. She
is a Minister and she is not a Member of this
House. So she cannot be allowed to make a
personal explantion in this House If a Minister
wants to say anything on behalf of the
Government, the Government may come with
a statement and the Members have a right to
seek clarifications on that statement. So it is
very clear...

THE DEPUTY CHAIRMAN: Let me give
my ruling...

SHRI P. K. KUNJACHEN: I want your
clear ruling.

SHRI KAMAL MORARKA (Rajas-than):
Before you give a ruling... (Interruptions)

THE DEPUTY CHAIRMAN: Let us I

hear what he wants to say so that I
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can give my ruling inpeace and quiet.

SHRI S. S. AHLUWALIA: I also rose on
a point of order, Madam.

SOME HON. MEMBERS: We also want
to speak.

THE DEPUTY CHAIRMAN: Not
everybody. I will identify one or two
Members. Now let me hear what Mr. Kamal
Morarka has to say.

SHRI MAKHAN LAL FOTEDAR (Uttar
Pradesh): After him, I also want to say
something.

SHRI KAMAL MORARKA: Madam, the
rule quoted by the honourable Member, Mr.
Kunjachen, is a very valid rule of this House.
We should not set wrong precedents.

The job of the Opposition, the job of the
Members, everyday is to point out the faults
or slips of the Ministers and the Government
is collectively responsible to the House, not
individually the Ministers. It is not the job of
this House to sit in arbitration in a dispute
between the Minister and the Minister of
State. It is entirely for the Prime Minister to
sort it out. Now, this dispute has been brought
into this House I must say with anguish,
Madam, that the matter was raised...
(Interruptions)...

THE DEPUTY CHAIRMAN: Order,
please. Let us hear him... (Interruptions)...

SHRI KAMAL MORARKA: I must say
with anguish, Madam, that a very valid point
was made by the Members on the other side
the other day that they had read in the news-
papers that the Minister of State for
Environment and Forests had said that she
would not answer questions in Parliament and
they said that this amounted to contempt of
Parliament. A Member like me, who is always
alert to the rights and duties of
Parliamentarians and the House itself did not
say anything further because the Minister was
here and the Minister was answering
questions.
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Now, it is for the Minister and the Minister of
State to decide who wants to answer in
Parliament... (Interruptions)..,

THE DEPUTY CHAIRMAN: Please let
him finish... (Interruptions)... Please let him
finish... (Interruptions)... Order, please...
(Interruptions)... Please let him finish... (Jn.
terruptions)

SHRI KAMAL MORARKA: Madam, this
is my point. It is for the Government to decide
who will answer questions on their behalf.
But any dispute between a Minister and his or
her Minister of State cannot be the subject
matter of a discussion in this House. We
cannot sit in arbitration. If they have a dispute
let the Government and the concerned Minis-
ter sort it out; it is for them to sort it out. The
point that Mrs. Jayanthi Natarajan raised the
other day was relating to some alleged misuse
of aircraft, etc., etc. Now, if the Government
wants to explain the conduct of its Ministers,
they must come forward with a statement and
we will ask for clarifications...
(Interruptions)... and if the Government does
not want to explain, then there is no
problem... ... (Interruptions)... But, safar as
the

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): No; there is problem then...
(Interruptions)... ¢

SHRI KAMAL MORARKA: If it is a
Special Mention, then like all Special
Mentions the Government can write to the
Members concerned ... (Interruptions)... But,
as far as th rules go, there is absolutely no
provision for this particular Minister to come
and make a statement by way of personal
explanation. There is no personal allegation
and there is no personal explanation. Only a
Member of this House can make a personal
explanation.

THE DEPUTY CHAIRMAN: Just a
minute... (Interruptions)... Just wait. 1 will
give my ruling... (Interruptions)... I had
identified Mr. Ahlu-walia and I have to call
him now. Yes, Mr. Ahluwalia.
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SHRI A. G. KULKARIJJI (Maharashtra):
Madam, I am on a point of order...
(Interruptions)...

THE DEPUTY CHAIRMAN: There is no
point of order... (Interruptions)... Everybody
is on a point of disorder... (Interruptions)...
have to call Mrs. Alva now... (Interrup-
tions)... Yes, Mrs. Alva.

SHRIMATI MARGARET ALVA
(Karnataka): Madam, I just want to say one
thing... (Interruptions)... It was said here that
a Minister who is not a Member of this
House cannot give a personal explanation. I
only want to point out that there is a pre-
cedent in this House when, earlier, there was
a dispute and when I had myself said
something about some Minister and Mr. C. P.
N. Singh... (Interruptions),..

THE DEPUTY CHAIRMAN: Yes, on the
17th November 1980... (Interruptions)...

SHRIMATI MARGARET ALVA:... who
was not a Member of this House, was
allowed to come and make a statement
explaining his position. So there is a
precedent. A Minister has come and
explained to the House. (Interruptions)

THE DEPUTY CHAIRMAN: Just a
minute. Let me deal with this situation
because these people have raised similar
points. Let me finish it. tf you are raising
something else... (Ttt-terruptions) Listen. On
this I will give my ruling. I have heard both
the sides. (Interruptions)

SHRI A. G. KULKARNI: I am not quoting
from the Rules. But I am quoting from the
Constitution. Under article 88 a Minister can
give personal explanation, and as my col-
league has rightly said, when some
allegations were made by my colleague Shri
C. P. N. Singh came, though he was a
Member of the Lok Sabha. So under article
88 Shrimati Maneka  Gandhi was every
right to
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give a personal explanation (Interruptions)

THE DEPUTY CHAIRMAN: I will juist
allow you for a minute. Please take your seat.
Let me just deal with whatever has been
stated. Otherwise I will forget what has been
told. Let me deal with this.

As Mrs. Margaret Alva has said, on the
17th November 1980 Shri C. P. N. Singh,
Vvho was not a Member of this House, came
for a personal explanation on some allegation
which Mrs. Margaret Alva had made in this
House. So there has been a precedent.

Secondly, if Mrs. Maneka Gandhi was only
a Member of that House then the Chair would
not have allowed any allegation on her. It was
allowed because she comes to this House and
as a Minister she is answerable to the quest’
on, of the Members in both the Houses. And
if it was not so I would not have permitted
you to say anything about any Members
belonging to the other House. So the matter is
closed as far as this is concerned.

Secondly, the Chairman in his right has
permitted Mrs. Maneka Gandhi to make a
personal explanation. That is why she is here.
(Interruptions)...

SHRI VISHVIJIT P. SINGH (Maha-
rashtra): I would request you to kindly allow
me. (Interruptions)

THE DEPUTY CHAIRMAN: I will hear
you provided he will allow me to hear you.

SHRI VISHVIIT P. SINGH: I mention
two things. I have got two apprehensions.
One, the Rule clearly states that no debatable
matter shall be revised by way of personal
explanation. (Interruptions)

THE DEPUTY CHAIRMAN: Now you
are mistaken.

SHRI VISHVIIT P. SINGH: We are going
to call for a debate. We are
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going to seek a debate on the misuse of the
aircraft. That is a debatable matter. We do
not want that & Be raised as a personal
explanation. Two, we do not want that
explanation by; it Minister to be used as a
vehicle to make charges against certain
officials. (Interruptions)

THE DEPUTY CHAIRMAN: Pleafie let
me deal with this. Just a minute. I hear you.
Please take your seat.

SHRI VISHVIJIT P. SINGH: 1 seek your
protection.

THE DEPUTY CHAIRMAN; I will give
my protection. (Interruptions)

SHRI VISHVIIT P. SINGH: Cleac these
two points.

THE DEPUTY CHAIRMAN: Okay.
(Interruptions) Just a minute. About what you
referred to, Mr. Vishvjit, would you refer to
'Kaul and Shak-dher', which explains that
when a personal explanation is made, no
question, no explanation or no debate will
take place? (Interruptions) Just a minute.
After a personal explanation is made.
Secondly, if you have some other matter, you
can raise some other point. I do not know
what Mrs. Maneka Gandhi has to say; 1
cannot know what is in her mind. So I will
permit her to make a personal explanation.
(Interruptions)

AN HON. MEMBER: You may fee
knowing it.

THE DEPUTY CHAIRMAN: |Ao

not know ............. (Interruptions).... That
matter is closed. (Interruptions) I have called
the Minister. (Interruptions) That matter is
totally closed. I have called her to make
persqnal explanation, and she is in her right to
speak for herself. I am on my right. I have
called her, and she is on her right. Chairman
has permitted her, and I cannot object to her
making a personal explanation.
(Interruptions) According to the Constitution,
article 88, it is her right to make a personal
explanation. (Interruptions)
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THE DEPUTY CHAIRMAN: Mr
Chaudhary, when we reach the bridge, we
will know how to cross it. So let us, first
reach the river.

SHRI JAGESH DESAI (Maharashtra):
Madam, I want to draw your attention to
Rule 241.

THE DEPUTY CHAIRMAN: I have
already called her. Now there is no
question of Rule 241.

SHRI JAGESH DESAL: It is very clear.
It says:

"A member may, with the permis
sion of the Chairman, make a perso
nal explanation although there is
no question... "
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that she has taken permission from the
Chairman and the Chairman, in his right, has
given her perrr'ssion. | v/iJI not entertain any
more explanations. (Interruptions) Please take
youi seat I have given my ruling and if you
want to challenge it, you can't. She is in her
right. Mr. Jagesh Desai, may 1 remind you
one thing? Any allegaiton made against
anybody should have come in writing. Mr.
Jayanthi Nataraj gave it in writing to the
Chairman and took his permission. So, you
cannot have two rules in this House.
Interruptions terruptions) Then she was also
wrong in raising it. I am allowing has to
speak. (Interruptions) I am happy that you
remember your duty. Thank you very much. I
am very happy that you took the permission.

SHRI R. K. DHAWAN (Andhra Pradesh):
She did not take any permission from the
Chairman. It was a Special Mention.

THE DEPUTY CHAIRMAN: It was not a
Special Mention. I remember every word
spoken in the House. (In-terruptions) I am not
allowing anybody.

SHRI S. S, AHLUWALIA: It is a
debatable issue.

THE DEPUTY CHAIRMAN: It is not a
debatble issue. Sit down.

SHRi S. S AHLUWALIA: It is a hundred
per cent debatable issue.

THE DEPUTY CHAIRMAN: I think you
are unnecessarily trying to obstruct her
personal explanation.

SHRI S. S. AHLUWALIA: Are you calling
Mr. Routray tomorrow? (Interruptions)

THE DEPUTY CHAIRMAN: You are
obstructing the permission of the Chairman. I
say with all the responsibility at my command
that you are obstructing the permission given
by the Chairman. You have no right. Mr.
Chairman has given her permission. 1 will
allow her.

THE DEPUTY CHAIRMAN; i have already given my ruling. I have said
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SHRI S. S. AHLUWALIA: Madam, are
you calling the Departmental Secretary
tomorow to give his personal explantion?

THE DEPUTY CHAIRMAN: You raise it
with the Chairman. Please speak, Manekaji.

SHRI S. S. AHLUWALIA: Are you calling
the Departmental Secretary?

THE DEPUTY CHAIRMAN: I am not
allowing you. Whatever the Mem. bers speak
will not go on record while she is speaking.

SHRi S. S. AHLUWALIA: Your ruling i
very unfortunate, Madam.

THE DEPUTY CHAIRMAN: I ruled it end
you cannot challenge my ruling. I have given
my ruling and you cannot challenge it.

SHRI S. S. AHLUWALIA: Madam, I am
not challenging your ruling. I am saying this
is unfortunate that if she makes some charges
against the Environment Secretary, are you
going to call the Secretary to give his personal
explanation?

THE DEPUTY CHAIRMAN: Please take
your seat. (Interruptions) I said, when we
reach the bridge we will know how to cross it.
We have not even reached the river.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI MANEKA
GANDHI): Madam Deputy Chairman, i am
grateful to the Chairman for having granted
permission to make a personal explanation.

(Interruptions )

THE DEPUTY CHAIRMAN: Please do
not interrupt her. I do not want you to
interrupt her.

SHRIMATI MANEKA GANDHI:
Allegations have been made in this House that
as a Minister in the discharge of m,
responsibilities, I had been less than
punctilious about relations with Nepal. Since
this matter

1990
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was raised , the House when 1 was
not present I would like to establish
the correct facts of the matter. I am
surprised to note that these allegations
arc based on an allegedly secret letter
supposedly  written by the Foreign
Secretary to the Secretary of Environ
ment and Forests. I must state that I
was not even aware of such a
letter until 1 saw it for the first time
in press reports, i am astonished that
a secret letter could find its way into
the press and is so casually referred
to.

(Interruptions)

THE DEPUTY CHAIRMAN: No
comment on her explanation, please.

SHRIMATI MANEKA GANDHI: I had
proposed a visit to the Dudhwa National Park
officially. The Park falls within the area of the
Modern Forest Fire Control Project run by my
Ministry. I was to review this project anrl
aslo look into pomolaints that we have
received about the Park. Accordingly, my
office had asked Secretary, Environment and
Forests, on 25-5-1990 to obtain the necessary
clearances for the project aircraft to land on
the Nepal side of the border which is a few
KMs awav from the Park. A request to the
Ministry of External Affairs had also been
sent from the Joint Secretary in my Ministry
to make necessary arrangements.

Due to circumstap"es beyond my control, I
had on 29-5-1990 cancelled my visit i e. three
-iiay; before the Scheduled departure. The
Secretary, E&F; was informed about this the
same day. On 30-5-1990, the Joint Secretary
concerned h”d re"orded, "I was told by the
Secretary, EF, that MOS (E&F) had cancels
her proposed visit to Dudhwa National Park. "
My APS further reminded the Ministry in.
writing on the 31st Thus, the officils
concerned had sufficient time to inform the
Ministry of External Affairs and/or the "ndian
Embassy in Nepal of the cancellation of my
programme. Apparently this was not done.
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Further, if due to the oversight of the
officials concerned, some embarrassment had
been caused, this should have been brought to
my notice immediately so that I could have
expressed proper regret to th, Royal Nepal
Government for' any inconvenience caused
due to circurnstance; beyond my control.
However, this was not brought to my notice
and I first leaftit about it from the press
reports a few days ago and then from
allegations made in this House.

There has also been an allegation that the
Government of Nepal was requested to lay a
runway and trees were cut to facilitate it. This
is not based on facts. The Dhangarhi airfield
in Nepal is a controlled airfield with an
existing pucca runway which is regular y
used by twin otter aircraft.

Secondly, some totally incorrect ac-
cusations relating to the use of aircraft have
also been made, it has been alleged that out of
a total of 294 hours that the aircraft has flown,
I have used it for 290 hours. I would like to
clarify that it has been used for 71 hours
flying time logged by the Project aircraft
since I became Minister. I have used it for 8
hours. Of these 8 hours, 6 hours were logged
in visiting the Project area for work relating to
the Project. 2 hours were outside the Project
area to Jaipur on World' Environment Day. i.
e. Sth June, 1990. It is pertinent to note here
that as far as demonstration flight is
concerned, 10 States; of which Rajas-than is
one, have askt d for the demonstration of the
plane. Previously this plane had gone for
demonstration ty Arunachal Pradesh Nagaland
and Manipur for over 20 hours. As I had to
attend official functions in Rajast-hans
Haryana and Delhi within true space of a few
hours, these six official function all of which
had to do with major policy announcements
were to be fulfilled on World Environment
Day betwen the period of 7 AM to 5 PM.
Only because of this exceptionally heavy
schedule was the aircraft of the Ministry
employed. It has also
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been stated that the Minister of State for
Environment and Forests was 'spending extra
money on petrol when the whole country was
trying to conserve petrol. Even though the
eight-hour-use of a plane out of 71 hours is a
minor tning, I would still like to clarify this
point. It may be pointed out that 120 litres are
consumed by the higluy fuel-efficient Piper
Seneca plane for a flight to Ba-reilly and
back. Two Ambassador cars, one for the
Minister and one for the security, would
consume more petrol. Added to this is the
saving in travelling time from 12 hours to 1
and half hours.

Finally, about my passionate concern with
issues that far transacend narrow and
transi'ory concern of the moment, issues that
nvolve the well-being of entire living systems
¢ concern of global importance, I need not
have to bs apologetic nor explain anything.
That is why this example of a selective leak of
documents is not much more than an attempt
at maligning me. I reject it. My concerns re-
main. My endeavours shall continue.

I would like to thank the Chairman again,
for giving me ths opportunity to clarify the
truth, and the hon. Members, for patiently
listening to it.

THE DEPUTY CHAIRMAN; No
point of order on this. This matter is
closed. (Interruptions) I am not per

mitting any point of order. Nothing
will go on record, regarding this
matter. (Interruptions) T  would

request hon. Members. Let us maintain the
dignity of the House. (Interruptions) The
Minister has given her personal explanation
and the matter is closed.

SHRTMATT JAYANTHI NATA-
RAJAN; Madam, i want to say something...
(Interruptions)...

THE DEPUTY CHAIRMAN: Look at
Kaul and Shakdher and then
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come back. (Interruptions) If you have
anything, please comte and tell me in the
Chamber. This matter before the House is
closed.

SHRIMATI JAYANTHI NATARA-"JAN;
Let me say something.

SHRI A. G. KULKARNI: Madam, I
would like to make a submission.
(Interruptions)

SHRIMATI JAYANTHI NATARA-JAN:
I want to say something else. (Interruptions)

THE DEPUTY CHARIMAN: Mr.
Kulkarni wants to say something. I will allow
you later on.

SHRIMATI JAYANTHI NATARA-JAN:
Madam, I am not going to say anything about
the personal fexplana-tion given by the hon.
Minister which arose out of the allegations I
had made. I accept your ruling totally* T am
not going to say anything about it. Nor did I
interrupt her. I only want to point out that the
hon. Minister has replied to me. She sent a
personal letter to me after I raised certain
allegations against her in the House. She has
only referred to one part of it which I am not
touching. I am not touching on it because I
know the rule.

THE DEPUTY CHAIRMAN: Mrs. Natarajan,
I am not going to allow , any discussion on this
matter. This matter regarding the personal ex-
plaination is closed.

SHRIMATI JAYANTHI NATARAJAN: -
Not that matter at all. I am saying something
else.

THE DEPUTY CHAIRMAN: Not
connected with that matter? Not connected
with her?

SHRIMATI JAYANTHI NATARA-JAN; Not
connected with her personal explanation.

THE DEPUTY CHAIRMAN: Not
connected with that matter?

SHRIMATI JAYANTHI NATARA-I JAN;
Not that matter. My point is I different. The
point is, there have ' been Press reports today
that the '. hon. Minister of State has made cer-
tain allegations against the Cabinet Minister.

THE DEPUTY CHAIRMAN: That again
arises out of it. (Interruptions) Please, I
would reques't "you... (Interruptions) Now, I
will tell you how you can raise it if you want
to raise it in the House. Please write a letter
to the Chairman and if the Chairman permits
you, I will allow you. I cannot allow you to
raise any other matter. (Interruptions) I am
not going to permit. I am not going to allow
new precedents in the House.

SHRIMATI JAYANTHI NATARA-JAN:
No new precedents, Madam.

THE DEPUTY CHAIRMAN: Please help
me in keeping the dignity of the House.

SHRIMAT{ JAYANTHI NATARAn JAN:
I am not going into the scandals.

THE DEPUTY CHAIRMAN: I am telling
you. Please help me.

SHRIMATI JAYANTHI NATARA-JAN:
Madam, we are only concerned that there
should not be any misuse of official
position by anybody.

THE DEPUTY CHAIRMAN: That matter
is closed. You can write to the Chairman and
I promise, if he permits you, I will allow you.

SHRIMATI JAYANTHI NATA-RAJAN:
I am appealing to you.

THE DEPUTY CHAIRMAN. - You can
appeal to me.

SHRIMATi JAYANTHI NATARA-JAN:
Please listen to me.

-THE (DEPUTY CHAIRMAN: A
personal tetter cannot be read in the House.
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SHRIMATi JAYANTHI NATARA-JAN;
I am not reading it.

THE DEPUTY CHAIRMAN: You cannot
even mention it. It is a private
correspondence. (Interruptions)

SHRI R, K. DHAWAN; What about the
allegation in the press today?

(Interruptions)

THE DEPUTY CHAIRMAN: You
write a letter to the Chairman. If
lie permits you, I will permit you, I
am not objecting., (Interruptions).
Abide by the rules. Write a letter to
the Chairman. I am not allowing you
on this matter any more. You write
to the Chairman and get the permi
ssion.  (Interruptions). Let me allow
Somebody else.  Yes, Appasaheb. (In
terruptions). He was getting up
otherwise also.

SHRI A. G. KULKARNI; I want to draw
the attention of the House and the
Government to a serious confusion that is
throughout prevailing in this country. This
Government, the Prime Minister made some
announcement on the Mandal Com-miss'on
report. As far as I am concerned, I had
personally supported the Mandal
Commission, that is en-the Business Advisory
Committee, it ough, but the way in which this
Government is behaving, the way in which
various Ministers are behaving and making
announcements, is making a mockery of the
high traditions of the Government administra-
tion.

Madam, yesterday when I was looking at
the T. V., I found my friend, Mr. Chimanbhai
Mehta, making an announcement that the
reservations were not meant for admission to
the schools and colleges, there the merit will
stand, T do not know how Mr, Chimanbhai
Mehta, the Minister of State for Education...

SHKI S. S. AHLUWALIA: He is a
inarticulate”.
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THE DEPUTY CHAIRMAN: No such
allegation. You have to substantiate that you
were with him in the college. Have some
dignity.

SHRIMATI RENUKA CHOWDHU-RY:
(Andbra Pradesh): There are -4 no educational
qualifications prescribed for Ministers. They are
not required to submit their bio-data. (Tn-
terruptions),

SHRI A. G. KULKARNI: Now the pomt is,
Shri  Chimanbhai Mehta's, announcement
yesterday gave a diffident twist to the
announcement made by the Prime Minister
about the Mandal Commission report. Again,
Shri Biju Patnaik has made an announcement
from Orissa that he is not going to accept the
Mandal j$§ Commission report. Therefore, I want
to know whether this National Front
Government or the Janata Dal Government has
any constitution in the party. Everybody is
pulling the legs of the Prime Minister and mak-
ing different announcements. My colleague Mr.
Yashwant Sinha has made another statement.

THE DEPUTY CHAIRMAN: I will not
like anybody's legs to be pulled in this House.

SHRI A. G. KULKARNIL What is
this Government for? Is it a party oly
... (Interruptions)). "

THE DEPUTY CHAIRMAN; Mr.
Kulkarni, please take your seat. I
have to call other people. (Interrup
tions). The matter is over. (Inter
ruptions). That is all right, Mr..

Yashwant Sinha. (Interruptions).
Just a minute please ----------- 1 heard you.
SHRi A. G. KULKARNI-.  So,

Madam, [ request the Prime Minis
ter to make a clear statement about
what the Government's view is on.
Mandal Commission so that all con
fusion is removed.

THE DEPUTY CHAIRMAN: Okay,
just a minute I'have permitted
him. He has something to say about the
Order Paper. Let me find out what is not in
order.
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SHRI YASHWANT SINHA: (Bihar): I
want to raise a matter relating to the Order
Paper. It says that there will be further dis-
cuss i on on the new industrial Policy which
was raised by Shri Ram Jeth-malani on the
20th August—i. e. ten days from now.
Madam, we have noticed on many days that
this subject has appeared in the Order Paper
but has never come up.

THE DEPUTY CHAIRMAN: And has
disappeared.

SHRI YASHWANT SINHA: Yes, it has
disappeared. There are many of us who feel
that the Industrial ~Policy should be discussed
in this House. We had hoped that when this
matter came up, we would get an opportunity
to say what we wanted to say on this. I feel we
are being denied the right as Members of this
House to discuss this Industrial Policy.

Madam, [ am quite sure, the way in which the
Order Paper is made today, this will not come
up because for the other discussion which star-
ted yesterday—Short Duration Discussion on
Sri Lanka—a specific time *is mentioned—©6.
30 p. m. We had agreed yesterday that we
would take it up at 5. 30. Now there is no time
mentioned for the Industrial Policy discussion.
T am only appealing to you, Madam Deputy
Chairman, and through you the Members
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of this House and especially the Members of
the Business Advisory Committee, let us
take th, matter of Industrial Pdlicy seriously.
Let us fix a specific time when we must take
it up on any other day because it is not
likely to come up even today.

THE DEPUTY CHAIRMAN: Just a
minute. Let this one matter be settled,
otherwise W?i TEtWA'THI'frA

SHRI DIPEN GHOSH (West Bengal):
One thing more. I want to draw your kind
attention to another Supplementary List of
Business circulated today in the morning
about clarifications on the statement of the
Minister of Finance, laid on the Table the
other day, about the budgetary deficit.

THE DEPUTY CHAIRMAN: That will
be after this.

SHRI DIPEN GHOSH: It has been
mentioned: "To be taken up immediately
after the conclusion of the ‘'further
discussion on the new Industrial Policy'
entered in the main agenda for the day". I
do not know how the day is construed, how
many hours the day consists of!

THE DEPUTY CHAIRMAN: To me a
day is of 24 hours, or maybe 26 hours.

SHRI DIPEN GHOSH: I am only raising this
point to emphasise that we should be a little
more serious while circulating any
supplementary item for discussion, because
already as Mr. Yashwant Sinha, has said, the
Industrial Policy is  not likely  to come up...
J THE DEPUTY CHATRMAN; Mr.
Dipen Ghosh, just one second. Please take your
seat. I w' 1l explain this. About this matter of
industrial Policy discussion which is not even
disposed of yet, there were Members like
Mr. Jagesh Desai and some others who
raised the objection— [
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think you were also one of them— that the
Industrial Policy discussion had disappeared,
from the Order Paper. So we saw to It that
whatever was leftover business should come
on the Order Paper and accordingly we go
about it. Now we cannot—neither you, nor
I—in the present circumstances guarantee at
what time any discussion will start and stop.
So keeping that point in view, it was
suggested—and [ said from the floor,
perhaps, on your recommendation — that we
should continue and finish whatever was the
left-over business. Fortunately we had some
more business yesterday which unfortunately
could not be fur shed because Members
refused to sit beyond 6 o'clock, i implored
upon the Members, please, if we are serious
about

issues, letus............. Mr. Jages Desai, it

is unpossible. You are a member of the
Business Advisory Committee it is
impossible to allocate four hours for a
discussion on one subject and three hours on
another and another two hours on something
else—which can be extended by Members
not abiding by their linrted time, to finish it
before six o'clock. Count from 12 o'clock,
minus one hour for lundi, till six o'clock and
please tell me how many hours are there....
(Interruptions)...

SHR1 JAGESH DESALI: If we are sitting
till six o'clock....

THE DEPUTY CHAIRMAN; All right,
tell me. I have put a question to you...
(Interruptions)... Please sit down. I request
you to count how many hours we have. With
14 Special Mentions which We haven't yet
started, you tell me how to expand the time.
That is why we have not specified any time
on the order paper. As soon and as early as
we finish the left

over business, we will go ahead, one by one,
with all the important issues: Now let m, go
ahead with my business.... (Interruptions)....
AH this bus'ness is unlisted.... (Interrup-
tions)... One minute, please.
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THE DEPUTY ~CHAIRMAN: Just

a minute. ... (Interruptions)...

Please take your seat. I am only trying to say
this. We have had a long discussion.
Unfortunately, when a matter comes up,
everybody agrees. Now [ have a listed
business. These things which you are raising
now are out of context from the business
which is listed before me. Now who is going
to account for this time?

v
ot oY oW |IE ¢ wEEal, ad
gty galdt arg @ gfew o R @
arg g a7 ad oy o2,
(smaa) |
SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Madam, tk* Delhi Administration
has announced that all the Delhi schools—
whether they are Government schools or
aided schools, recognized institutions or
public schools, all — will be closed from
today... (Interruptions?)...

THE DEPUTY CHAIRMAN: You can
speak to the Parliamentary Affairs Minister...
(Interruptions)...

SHRI SYED SIBTEY RAZL: Ma
dam, it is a very important matter.
The future of lakhs and lakhs of
1Mudents  isf jeopardized, and Vice-
Chancellors of all the Universities
are resenting these  instructions  of
the Government. The Home Minis
ter called them and  pressurized
them to close down the Delhi Uni
versity, Jamia MiUia and the Jawa-
harlal  Nehru  University. All  the
Vice-Chancellors, Professors and
Lecturers say that this way ine
/situation will become more provocative. In U.
P., three Universities have already been closed
down. Now the Government is intervening in
the working of the academic ins-'titutions and
the Vice-Chancellors are being pressurized.
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the Government has failed to
maintain law and order in Delhi. Now, I
demand the resignation of the Home Minister
because he has been an utter failure and this
Government is intervening in the working of
the academic bodies... {Interruptions).

THE DEPUTY CHAIRMAN: I have heard
you. Now you have asked for his resignation.
Please take your seat... (Interruptions)... you
do not have to be so long in making your
point.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Madam, I have a point of order.

SHRIMATI  JAYANTHI NATAR-
AJAN: Madam, I pointed out about the
imposition of Hindi, yesterday
(Interruptions)...

SHRT SUBRAMANIAN  SWAMY:

Madam, the Chairman has very kindly given
me permiss’ on to make a Special Mention on
the Bofors issue. I would like to know whether
the Minister for Commerce, Mr. Arun Nehru,
can also be present while I make this Special
Ment on.

THE DEPUTY CHAIRMAN: What is it
about?

SHRI SUBRAMANIAN SWAMY: The
Chairman has given me permission.

THE DEPUTY CHAIRMAN: Let me look
at the list... (Interruptions)... Please, T will
look at the list. Just a minute.

SHRI SUBRAMANIAN SWAMY: Itis a
Special Mention on Bofors.

THE DEPUTY CHAIRMAN: Let me go
through the list. Just let me me see..
(Interruptions).. Just a second. It is No. 13 I
will allow you when No. 13 comes.

SHRT SUBRAMANIAN SWAMY: But
can you ask the Commerce Minister, Mr.
Arun Nehru, to be present so that he can
reply?

[30 AUG. 1990]
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THE DEPUTY CHAIRMAN;
cannot ask anybody to be present. That is
beyond my jurisdiction... (Interruptions)...

SHRIMATI JAYANTHI NATA-RAJAN:
Madam, as I have said, the three Chief
Ministers who met at Indore have passed a
resolution that all Government business
should be conducted only in Hindi, and I
raised apprehensions that people from the
South would not able to... (Interrup-tions)...

THE DEPUTY CHAIRMAN: I have got
your paper. I will allow you in a proper
manner.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, what has happened is, later,
the Minister, Mr. Unnikrish-nan...

THE DEPUTY CHAIRMAN; Please take
your seat. Now, these matters are not listed.
Mrs. Natarajan, you cannot take the House '
granted I have got listed business. I am not
allowing you.

SHRIMATI JAYANTHI NATARAJAN; I
am asking your permission. Madam.

THE DEPUTY CHAIRMAN: No. Please
don't ask for permission. Now it is too late,

SHRIMATI JAYANTHI NATARAJAN: I
have a problem. I asked it in the beginning.

THE DEPUTY CHAIRMAN; You should
have taken my permission in  advance.
Please,, no.

SHRIMATI JAYANTHI NATARAJAN:
Madam, the prblem is...

THE DEPUTY CHAHiMAN: I have to
run this House.

SHRIMATI JAYANTHI NATARAJAN:
Yes, Madam Only one more sentence. I will
sit dwon.
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THE DEPUTY CHAIRMAN; Allow me
to run the House.

SHRIMATI JAYANTHI NATARA.
JAN: Only one more sentence. [ will
sit odwn. Mr.  Unnikrishnan

ha
S
said

THE DEPUTY CHAIRMAN:
Please take your seat.

SHRIMATI JAYANTHI NATARA-JAN;
One more sentence only, Madam.

SHRI SANGH PRIYA GAUTAM: (Uttar
Pradesh): Madam,...

THE DEPUTY CHAIRMAN; No, please.
Don't learn such hahits. You are a new
Member. Start a new 'ra-dition, good
tradition, {Interruptions) Please take your
seat.

Mrs. Jayanthi Natarajan, please take your
seat. [ am not permitting you.
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SHRIMATI JAYANTHi NATARAJAN:
Madam,..,.

THE DEPUTY CHAIRMAN; PI. ease
take your seat 1 said, "Please take your seat.

n

SHRIMATI JAYANTHI NATARAJAN;
Madam, he said something about me.

THE DEPUTY CHAIRMAN: If he has
said something about you, you can write to
him. You can write to me. You can take my
permission to make a special mention. I will
permit you, but not like this.

SHRIMATI JAYANTHI NATARAJAN;

It has gone on record, Madam.
(Interruptions)

THE DEPUTY CHAIRMAN:
Which record?,

SHRIMATI  JAYANTHI = NATARA
JAN; O, th. official record. What
ever he has said, has gone on
record.

THE DEPUTY CHAIRMAN. I will look
into the record. Let me see the record.

SHRIMATI JAYANTHI NATARAJAN;
You heard it, what he said, Madam.

THT DEPUTY CHAIRMAN; Who?

SHRIMATI JAYANTHI NATARAIJAN;
What this gentlemen spok, about me.

THE DEPUTY CHIRMAN; He
said, "You are a Vice. Chairman. "

SHRIMATI JAYANTHI NATARAIJAN,;
He said that 1 did not respect the  Chair.
(Interruptions')

THE DEPUTY CHAIRMAN; He said,
"You are a Vice-Chairman, You should
respect the ruling of the Chair. "

SHRIMATT JAYANTHI NATARAJAN;
He said that I did not respect the ruling of the
Chair.

THE DEPUTY CHAIRMAN. Then, I will
request you to respect the ruling of the Chair.

SHRIMATI  JAYANTHI = NATARA
JAN: Are you not giving me the
right to reply?

THE DEPUTY CHAIRMAN: I am not
giving you permiss’ on. Please take your
seat. Don't argue.

SHRIMATI JAYANTHI NATARAJAN:
Not that permission, what you said.
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THE DEPUTY CHAIRMAN; You are not
listening to me. (Interruptions) Please take
your seat. Let me finish with the business in
my hand. Don't argue.

SHRIMATI JAYANTHI NATARA-JAN. I
have closed this matter. But you are going to
allow that to stay on record.

o dqfoa qg @ Trad &g
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THE DEPUTY CHAIRMAN; Please, let us
not have a dispute on such matters. Please
take your seat

SHRIMATI JAYANTHI NATARA-
JAN, Madam, I have a right to reraly.

THE DEPUTY CHAIRMAN: You have
the right, but not immediately.

SHRIMATI JAYANTHI NATARA-JAN:
When will you give me, Madam?

THE DEPUTY CHAIRMAN; Tomor
row. You have t'e right. I will give
you permission. You come. Just a
minute. When any Member comes in proper
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THE DEPUTY CHAIRMAN. I will allow
you. Let me have proper order. Mrs.
Natarajan, the written business I must conduct.
Dy you not agree that the Chair should go
ahead with the written business? Everybody is
raising the issue that we are not going through
the business of the House.

If he has said anything I am going
to see the record, and I will remove
what is  derogatory. 1 will never
allow anything against any Member,
whether ~ Vice-Chairman or  anybody

else, to go on record, which is
derogatory. But let us see the record.
In this noise I cannot hear what is
happening.

SHRIMATI RENUKA CHOWDH-URY;
I agree:

THE DEPUTY CHAIRMAN: Would you
also be attentive?

SHRIMATI RENUKA CHOWDH-URY:
I am attentive, Madam.

SHRI RAJNI RANJAN SAHU:
order, according to the rules, I will never Madam, I would Ike to draw the att
object to anybody. Interruptions) ention of this House, through yo

SHRIMATI JAYANTHI NATARA-\ JAN. It first of all to the fact that about 1 to 20 boys of
is very unfortunate, Madam. (Interruptions) Ihave| tenyears ofage have
never challenged your ruling. been locked up.

THE DEPUTY CHAIRMAN: All THE DEPUTY CHAIRMAN; Is it !
r, ght. Now I am going to special mentions. | your special mention?

Sb?i.Ram. Awadhesh Singh Not here. Shri SHRI RAJNI RANJAN SAHU: I am
Rajni Ranjan Sahu.

coming to that.

off AR T A EwT Haq THE DEPUTY CHAIRMAN: The special

mention is about alleged misuse of junk
export. Are you coming to junk export
through boys?
. THE DEPUTY CHAIRMAN; Speak on TOUgh boys
your sDecial mention.

SHRI RAINI RANJAN  SAHU: First
SHRI DIPEN GHOSH: Let  Mrs. Jayanthi

of all, the Government should take care of

Natarm'an be in the Chair. those boys.
(Interruptions)
RTTRTMATT JAYANTHI NATARA- Now I am coming to my special mention.

JAN: You are not allowing me. (Inter-ruptons) THE DEPUTY CHAIRMAN; Okay

Your first concern has been record.
1 ed. Now go to the special mention.



